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4. Whether it needs to be circulsted to

IN THE CENTRAL ADMTMNISTRATIVE TRPITINAL HYDTWRABAD HEHCQ

AT HYDERAPAD '
k

0.A. No. 563/92 | Dt. of Decision 16,4.1993
| ' .

Bodh e oD o )
[ | ) I
M,Prabhakar L Petitioner
. ! o
: |
Mr,.¥ .Suryanarayana . Advorate for
. : : - the petitioner

(s) oo

: : " Versus ! !
The Chief Post Master General, Ex,0Officio Chairman,

e i
Dak Sadan, Hyderabad and ano;her:- _ Resypondent.

Advocaté for
theiRGQQondent
(s) .~
| ;
|

CORAM
. |

TYTZ HON'BLE MR. T.CHANDRASEKHARA KEDDY : MEMBER (JUDL, )

. : |

Mr.N.,R.Devrsj

THE HCN'BLE MR. . |

1. Whether Reporters of local papers may
be allowed to see the judgement?

2. To be referred to the Reporters or not?

3. Whether their Lordships wish to see
the fair copy of the Judgement?

other Benches of the Tribun=al?
5. Remarks of Vice-~Chairman on Columns -

1,2,4 (to be submitted to Hon'ble
Vice-Chairman where he is not on the

Bench.)
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IN THE CBNTRAi ADMINISTKAT IVE TRIBUNAL 3 HYDERABAD BLNCH

AT HYDERABAD

0.ANO,563/92 Date of Order: 16.4,1993
BETWEEN ¢ '
|

MApggphakaf .. &pplicant
AND :
1, The Chief post Master-General
and Ex,0fficico Chairman,

A.P.Circle, Welfare Committee,
HydeTapade. Dak Sadan,

2, The Superintendent,
vailway Mail Service,
of Posts, Hydelamwbu,

.. Respondents,

Counsel for the Applicant

. wcﬂﬂﬂ‘ﬂ‘-_\‘]a

-~ -, ‘pf"lv . ‘

; +he Respondents

e Mr,N,E,De .
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HON'BLE SHRI T.CHANUNADE rus
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s ! 0120'
r Bench delivered by

£ the single Membe
ara Reddy »

' Order ©
Member(JUdl.).

Hon'ble shri T.Chandrasekh

This is an applicatiog filed under section 19 of
ive Tripunals ot to direct the respondents

the rdministrat
ent on COmpassionate

rovide O the applicant an appointm
as may deem fit

to P
r order oI orders

ircumstances of the case.

and proper in the ¢
The facts giving rise to this O.A. in prief are

as follows:i-
is one late Balaiah. He

r of the applicant
he Department of Posts.

ajah was

The fathe
In &

2.
loyed as Mail Man in t

was emp
the aﬁplicant's father Bal

departmental enqui Iy

~r-miaced, He preferréd an appeal as ag
order. ‘The appedl @I pa-—-
‘-mteand. The Said Balaish

ainst the dismissal

preferred revision before the competent authority, While the

revision was pendin i
g the sa i :
e b A 1§ Balaish died on 26,11,1986.

- —

reminder to e s . -l ,
the revising authority on 26,11,1987 tc“hmTtted &
sT e O pass

la

husband B
alaiah Th
T . N . e g : .
evision petition Il*cupﬁllcantls mother was i
X

on 10,11,1986
- . Sol th
e mother of the applicant
Nt approached

this Tribuna
Cll in OOA
.648,/88 for setting aside
the dismi
i1ssal

order passed a

b ; gains
enefits, The t her husband and fo
r Other

I'r: pun
a4 I.)y L Lo e ) cons
Fhw e €guentia

applicantisg
father i
dund ng his 1jfe time j
n accordanc
e with

rules and
regulations '
« In view of the dj
irections
of the

I
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Tribunal, all the benefits
;hhich the said Balaish was entitled to hag been paid to the

family of the said late Balaiah. It is the case of the
applicant due to the death of the said Balaia+ that the
family is in distress and indigent circumstantes. The
applicant who is the so%?the said Balaisah had:approached
the competent authority to provide him an appéintment on
compassionate grounds, The request of the aﬁplicant to the
competent authority to appoint him on COmpas%ionate grounds
did not fégg favour by the competent authoriéy. S50, the
applicantkz%proached the Tribunal for the reiief as already
indicategxabove. ' . ¢

4, Counter is filed by the reSpondentS:opposing
|
this O.A. |
|
5. We have heard Mr,.,Nori, Advocate for the applicant
and Mr,N.K.,Devraj, Standing (ounsei ius h-“l_u_r_" i
| .
6. Puring the course of the hearing ¢f this 0,A,
| .

on 13,4,1993 Mr.N.kR.Devraj produced before us the declsration

of the applicant whahh is in the own hand of the appllcant

with regard to hlsrequ st for c0mp6551onate appointment that

had been made before the respondents. The sala declaration
of the appliCantT WOULL yu wo wicws cooew o
|
applicant owns anC possess @ house worth Rs.2.5.lakhs in
' i RN
Hyderabad City. It is needless to pointout that{f txaémissiob——

R

is the best Pease of evidence, So, from the statment made

by the applicant we donot have any doubt to come to the

conclusion that the family of the applicant owns and possess

bmime remwbh e 2 R 1zkhs in Hvderabad Clty It is not in -
dlspute that the mother of the applicant 1ncludlnd"th9 relief
is

on penslﬁnzgettlng Rs.900/=- p,m, The aopllcant s mother had
alsafzala gratuity and CGEIE& amount of §s, 10 533/-, towards

encashment of leave Bs,4,514/~, towards DCRG Rs. 33, 990/~ Iﬁ
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Copy td:-

o

1. The Chief Post Master General and Ex., Officio Chairman,
- A.P.Circle, Welfare Committee, A.P,Circle, Dak Sadan, Hyd-001.

2. The Superintendent, Railway Mail Service, °'Z' Division, Deptt.
of Posts, Hyderabad. ' -

3. One copy to Sri. Y.Suryanarayana, advocate, 40 MIGH, Housing
Board colony,Mehdipatham, Hyd. '

FEETR

4, One conv +n Sri M o~ -
5. One spare copy.. y
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is also brought to our notice that the eldestl son of the late
|

Balaiah is employed as a Daftari in the Pbstﬁl department, But
'according to Mr.Nori the eldest son of the said Balaiah is in

employment from the lifttime of his father is residing
\
seperately and there is no help from hlw\to the famlly. But

the fact remains that one of the members in Fhe family is
: ‘already in GOVernment service. But neverthléss the paramount

' o B}
con51aeration by the Trlbunal in the matter of‘app01ntment 5
' I
on wmpassionate grounds is whether the familly is in sSuch
r : . | -

indigent and distress circumstances that'th%'family will not be
able to survive unless an appointment on'coﬁpassionate grounds

1
is made. But as already pointed out in view of the fact that
\
the faemily owns and posSsesses a hduse in Hyderabad City worth
o@eo.i’l».,
-~ T-rihe At A in wiaw af the retlrement/beneflts referred to
above which the f£amily got after the death of the said balaluan

and alSO‘bearing in mind the fact that one pf the sons is in

' \
the Government service anc that the mogher.of the applicant is
\
"o -m— &hak £he familv 18§ in distreds and indlgent
circumstances camnot be accepted, So, the;actlon of the™ -~

Circle Selection Committee in rejecting'thé case of the

. [—_—
applicant for appointment on compassionate|grounds is valid,
|
G~ v eoe no merits in this O.A. and this |0.A, is dismissed
accordingly leaving the partles to bear thelr owWh costs,

| [
.--}—-—_ (r’ﬁlmﬂ? c?/;l&geltkch—,
(T . CHANDRASEKHARA REDDY )

‘Member (Judl, )

- Dateds 16th April, 1993'

v (Dictated in Open Court) -1]
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